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State Lotteries 

6054. SHRI BABURAO PATEL: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether it is a fact that the Govern. 
ment of India have pennitted lotteries to 
be conducted in Haryana, Kerala. Madras, 
Punjab, Rajasthan and Maharasbtra subject 
to the condition that tickets of a State 
lottery shall not be .old in another State 
without the express consent of that State; 
and 

(b) if emotional integration is over to he 
achieved between the States, the reason for 
imposing this condition, which violates the 
fundamental right to trade guaranteed under 
Anicle 19(I)(g) seeing that a lottery is a 
trading enterprise by a State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) The 
Government of Jndia have permitted all the 
States, wisbing to conduct State lotteries, 
to do so, subject to the condition that the 
tickets of such a lottery will not be sold in 
other States without the cxpms consent of 
that State Government. 

(b) Government are advised that the 
protection of articles 19(1)(g) and 301 of 
the Constitution of India, i. not applicable 
to lotteries. 




